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H Shri P.s. Sirohi, counsel for the applicant. 

Shri V .s. Gurjar, CO':lnsel for the rc:spondents. 

Heard learned cOW)Gel for the parties. It 

is not in the interest of the public to consider the 
yY--oJJi'"YO'I ' . . ' 

Nilitary G!}CLiilWn in such ·a light way. If there 

is any excess work, the person c~n be employed and 

should be employe~ and no arbitrary action should 

be tciken. However, a person. i-!ho. wants uppointroont 

should go in t.irile and sho1.:1ld api:,roach the authorities 

in tiim and thereafter ho? can claim the benefit. ·rhe 

applicant can again go a.nd mu.ke submission whene"·er 

the vacancy_ is avai;J.nble- on account of the excess 

work and t:hereiafter his caser:will be considered~ 
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with these remarks the .t MA stands disposed 
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